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C e n trg i ■. A d m i n i s tf a td v e T r i b u n a 1
Principal Bench

•  O.A. No. 1 1.0? ,of I99'9

Wew Delhi, dated this the 26th August, 1999

Hon'ble Mr. S.R. Adige, Vice Chairman (A)
Hon'ble Mr.' Kuldip Singh, Member (J)

1 . Mrs. Nalini Jadhav,
W/o late Shri O.K. Jadhav,
R/o Qr. N0.893/IV, R.K.Puram,.
New Delhi-1 I 00 22.

2. Shri Shyam Singh,
S/o Shri Ram Prasad,
House No. 213 G, Gali No. 12,
Seetapuri Part II, New Delhi.

3. Shri Claver Toppo,
S/o Shri Micholoas Toppo,
120 C Sector IV, Pushp Vihar ,,
Saket,

■  New Delhi. " . . . Applicants

(By Advocate: Shri Deepak Verma)

Versus

1 . The Secretary,
Ministry of Home Affair.s,
North Block, New Delhi.

2. The Secretary,
Dept. of Expenditure,
Ministry of Finance.
North Block, New Delhi.

3. The Registrar General of India (RGI),
Ministry of Home Affairs,
2A, Man Singh Road,

,  New Delhi-11001 1 . . . . Respondent?

(By Advocate: Shri A.K. Bhardwaj)

ORDER (Oral )

By-JjONlmj_.MR, S.R. ADIGE.- VICE CHAIRMAN (A)

.St.

Applicants impugn respondents' order dated

22.4.99 (Annexure A-1 ) refixing their pay in the

lower pay scale retrospectively and ordering
recoveries of pay and allowances from them on the

promoted posts.
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6. The O.A. Stannds disposed of accordingly

No costs,

(Kuldip Singh)
Member (J)

(S.R. Adige)/
Vice Chairman (A)
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